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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 66 / EZ OF 2023

In the matter of:

Brundaban Das Azad
APPLICANT
-VERSUS-

Union of India & Others
OPP. PARTIES
COUNTER AFFIDAVIT FILED ON BEHALF OF
THE OPP. PARTY No.10 i.e. OWSSB

I. Sri Prashanta Kumar Mohapatra, aged about 38
years, S/o- Late Narasingh Mohapatra, at present working as
Engineer-in-Chief, Odisha Water Supply & Sewerage Board
(OWSSB), At-Unnati Bhawan, Satya Nagar, Bhubaneswar,
Dist.-Khurda, Odisha, do hereby solemnly affirm and state

as follows:-

. That, the OWSSB has been arrayed as the Opp. Party

No.10 in the present case.

2. That, 1 have gone through the Original Application
along with the Annexures appended thereto and understood
the content thereof, I am well acquainted with the facts of

the case and thus competent to swear this affidavit. Py

Surendra Prasad Dh// Z/ 8 G 9

Advocate
NOTARY, CUTTACK



,

2

3. That, the Applicant has preferred the present Original
Application challenging the disposal of waste into Gangua
Canal making the water body as dump yard. Further, the
Applicant alleges that the waste dumped into the canal
directly affects water of Daya River as well as Chilika Lake

as all these water bodies are interlinked to each other.

4. That, on perusal of the prayer made in the Original
Application, it can be found that there is no specific claim
against the present Opp. Party No.10 i.e. Odisha Water

Supply and Sewerage Board, Bhubaneswar.

5. That, all averments, contentions and/or statement
contained in the Original Application which may not have
been specifically denied or traversed, but are in essence,
contrary to the substance of this Counter Affidavit, should
not be deemed to be admitted by reason of mere non-
traverse, but should be treated as expressly denied and the

Applicant (s) should be put to strict proof in respect thereof.

0. That, the Odisha Water Supply & Sewerage Board

VM WM’U"F"MH

(OWSSB) was entrusted with the responsibility ?

Surendra Prasad Lhai

Advocate

NOTARY, CUTTACK
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Construction as well as Operation & Maintenance (O&M)
of all Sewerage and Septage Systems (except Government
Quarters & Institutions) whereas PHEO was entrusted with
the responsibility to look after construction, operation and
maintenance of all drinking water supply systems/water
works as well as sewerage systems of Government Quarters
and Institutions vide this Department Resolution
No0.27572/HUD., dated 25.11.2017. However, after full-
/ fledged functioning of WATCO with effect from
01.06.2019 and for smooth distribution of responsibilities
among all Government entities i.e. OWSSB, PHEO and
WATCO and in partial modification to the Department

Resolution No.27572/HUD., dated the 25.11.2017 read with

et T W dtapatnn

subsequent Resolution No. 13643/HUD., dated 02.08.2019,
the Government after careful consideration was pleased to
decide that the Construction and Operation & Maintenance
of all Sewerage and Septage projects/systems in the
WATCO area i.e. Bhubaneswar, Jatni and Khurda ULBs
shall be looked after by WATCO henceforth. In addition,
the on-going Sewerage Projects/ Systems in Sewerage

Districts I, 11, III and 1V along with the proposed septage

1 C

LI

S . o 3
Surendra Pras &1

Advocate
NOTARY ~TiT



/

projects at Bhubaneswar were transferred to WATCO by
OWSSB to continue further activities.

Copy of the Resolution dated 10.09.2019 passed by
the Housing & Urban Development department is enclosed

herewith and marked as Annexure-A/10.

7. That, it is respectfully submitted here that in
pursuance to the aforesaid Resolution, Operation and
Management of all septage and sewerage projects In
Bhubaneswar have been transferred to WATCO with effect

from 10.09.2019.

8. That in view of the aforesaid facts and
circumstances, the Opp. Party No.10 ie. Odisha Water
Supply and Sewerage Board (OWSSB) is no more in charge
of operation and maintenance of any sewerage & septage
work under the territorial jurisdiction of Bhubaneswar
Municipal Corporation and this Hon’ble Tribunal may
summon authorities concerned to ascertain the work

undertaken by them in the areas in question.

yocaie
TACK
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0. That. in view of the aforesaid facts and

circumstances, the prayers made in the Original Application
are devoid of merit and the same is liable to be rejected.
Consequently, the Original Application being bereft of any

merit is also liable to be dismissed in limine.

10. That, the Opp. Parties further crave leave of this
Hon’ble Court to file further Affidavit / Counter, if the same

is deemed necessary.

1. That, the facts stated above are based upon the

official records which are true to the best of my knowledge

and belief.

Identified by: [ >

/ i
DEPONENT

ineer-in Chlef
‘ Ad\ ocate ng ef,
Lgmu}xg NATNDAN Dﬂé) OWS & SB, BBSR

CERTIFICATE

Certified that due to non-availability of cartridge
papers, thick and durable white papers have been used.

2

-

CUTTACK ADVOCATE
DATE: 0} .08.2023 (SAILAZA NANDAN DAS)
* Mob:- 9861281545

The above named Deponent
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drinking water supply systems/water works as

Cof the carlier Resolution,

Wﬂ\}’q ~ Bhubaneswar shall be transferred to WATCO by

.

Governren: ol aishe

flousing & Urban Development Department

B PR
| (UD-WS-SCLH-0064-201 9
RESOLUTION
5_1“:}_;_:_—‘___ch.distrilmfion of -Work and responsibilitics among, Public Health..
~ lingincering Organization (PHEO), Orissa Water Supply & Scwerape

Board (OWS & SB) and WATCO.

. Orissa Water Supply & Sewerage Board (OWS & SB) wus. entrusted with the
rc,spo'nsihil_ity of Construction as well a5 Operation & Maintenance (O & M) ol all Sewerage
and -Septage Systems (except Government Quarters & lastitutions) w hereas” PHEQ was
entrusted with the responsibility to jook after construction, operation and niaintenance of all

Tas well as sewerage .Syslems of Government
No.27572/HUD. dated 25.11 2017
NIER

Quariers and Institutions vide this Department Resolution
the inadequate and inexpetienced human resources inOws &
resp’ect"of'cOn‘.struct‘io_m operation ‘and maintenance of the
sewerage and septage systems in various Urban Local Bodies of the State.” Flence. ()peration
and MNiintenance of sewerage and septage projects in Puri have subsequently been transferred

to PIEO vide this Depm‘tment'Resc&lu_tio-h No: 13643/HUD dated 02.08.2019 in modification

However, keeping in view
constraints are being faced in

- However after full fledged functioning of WATCO with effect from 01:06.2019 and lor,
simooth distribution of responsibilities -_3._11"101@ all Government entities e WS & S '_|’Hl-_.r.)-
and WATCO and in partial modification to this Department Resolution No.27572/HUD.dated
25,11.2017 read with subsequent Resolution No. 13643/HUD dated 02.08.2019, Government
afier careful consideration have been pleased to further decide the following: Lig

i - Construction and O & M ofall Sewerage and Seprage projucts, systems i the
WATCO area i.e Bhibaneswar, Jatni and Khurda ULBs shall be lovked atier by
WATCO henceforth. In addition. the on-going Sewerage :
Sewerage Districts LIL 11 and 1V atongwith the |

activities.
The construction. O&M of all Sewerage and Septage Projecls/Systems in ath
other JLBs shall be looked after by PHEO on transfer of (he same by WSS
except that the on-going work of Sewerage Systems at Sambalpur & Roarkefa
towns are to he compteted and cominissioned by OWSSB and tiercafier o be
transferred : S

The construction of Sewerage S'ystenﬁs in- Distriet-V1, Blu_sh:mbswar shall. b
- Engincer, OISIP. The same after campletion ail
handed over o WATCO for OAM. Howove. the
System, Cuttack shall continue under Chiel
e wansferred o PHEO and Cuttack
O & M alter complenon and

I
' continited under  Chiel
commissioning shall be
Gewerage System & Drainage
Engineer, CISIP. Cutack and shail
Municipal Corporation respectively  for

commissioning.

‘Tl OWS & SB shall have the core wincr:on of providing technical support i
plage systens, techoical support in the Qui
wilh Regulatory functions of clear waicr A wasle waie®

N T I T L] & TG '
Sewerage and Sej diny Assursinee and
Quality Contret along
ity building inthe ahgve matiers 8.

T NG Reinenl COpHL

. T Contd.. I

féé! i‘j ALUD..Bhubaneswar Dated (69 gﬁgfct“‘—

Projects/Sy stems.in -
sronosed sepliuge projects dt
QWSSB to continue Aurther -

(he same to PHEQ for O&M. . .

e
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irder:
(i) T'he Resolution shall come into foree from the date of issuc.

(i) Ordered that the Resolution be published in the Odisha Guazette and copi.s

“thereof be forwarded to all Departments and all Heads ol the Departnients il

the Principal Accountant General, Odisha. Bhubaneswar with 30 copivs 1o this

Department.
N ' . By order of the Governor
. x B e P
N (G. M:Ilhif\{f{tim_n'mi_}
: _. o : Principal _Sccre!:-li;"' to Governiment
- ALY .K'T(')i]']_U No. /ﬂéf{ ‘Ij-—‘ ";H_UD'-‘dH_tEd ! / e C? ) }\ﬁ f CT
.l"\\ '\._ -r % . | ; = . e | |
Ry Copy forwarded to the Officer-in-Charge, Gazelte Cell, Odisha Secretariat for

information and necessary action. He is requested to publish the same iu the extra ordinary -
issue of the Odisha Gazette and supply 50 copies of the same to this Departinent. =~

Under Secretary (o Governmery

MemoNo,_ /€6 (4. /HUD. Date.  / 720109

Copy forwarded to the Engineer-in-Chief, PHEO, Odisha/ Member Secretary. Orissi
Water Supply & Sewerage Board/ Chief Engineer, OISIP, Cuttack/ Municipal Commissionvrs
oi’ Bhubaneswar Municipal Corporation, Cuttack Municipal Corporatian, Sumbalpur Municipal -
Corporation and Rourkela Municipal Corporation/ M.D, WATCO. Bhubaneswars All
Superimending Engineers, PH/ All Project Directors of OWS & SB/ P.I2, GISIP, Cutlach/All .
I'xcecutive Engineers. PH/ANl PEs of OWS & SB/ All Directors/General Munagers of WATCOH

fur information and necessary action, 7
/

2 2\

g‘ud’eiSccr;larj,' (o Governmetil

AMemo No. “ﬁ’é/;?' AUD., Date. /¢ Qe A (?7

Copy forwarded to all Departments/ all Heads of Departments” all RDCs/ ,’\:'1'[_

Collectors/ All Urban Local Bodies (ULBs) for information. g .
‘ ) H /

AR

Under Sceietary 1o Government

' “opy forwarded to all Officers/ all Sections of this Department {ur infvrmation. ~ '
: - _/’.;'
Z HogT N PRN
e CO,PZ? M&,Pd -téi '/\Cb\’\‘?"\\ f‘
Under Scerelary 1o Clovernment
Ad P
( gnza ranomw OAS)



